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Item No.02          (Court No. 2)  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH 

(By Video Conferencing) 

Original Application No. 174/2022 

Dharmendra Kumar Singh                                    …Applicant  

Versus 

Union of India & Ors.                                                    …Respondents 

Date of hearing: 21.10.2022 

         CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
    HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Applicant:  Mr. Gaurav Kumar Bansal, Advocate. 
Respondents: Mr. Pradeep Mishra and Mr. Daleep Dhyani, Advocates for 

respondent no. 4. 
Mr. Viresh Kumar and Mr. Siddharth Krishna Diwivedi, 
Advocates for respondents no.-8 & 9. 

Application under Section 14 of the National Green Tribunal Act, 2010. 

ORDER 

1. Grievance of the applicant Mr. Dharmendra Kumar Singh is regarding 

operation of brick klin by Respondent no. 8 M/S Aakansha Int Bhatta at Sarni, 

Koth, Sikandarpur, Balia, Uttar Pradesh and Respondent no. 9 M/S Ashok 

Kumar Sharma Int Bhatta, Phalpura, Koth, Sikandarpur, Balia, Uttar Pradesh 

in residential area in violation of the environmental norms. 

2. Vide order dated 07.03.2022, this Tribunal constituted the Joint 

Committee comprising of State PCB and District Magistrate-Balia and directed 

the same to submit factual and action taken report within two months.  

3. In compliance thereof, factual and action taken report of the Joint 

Committee was submitted vide email dated 03.06.2022. 
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4. Vide order dated 12.07.2022, this Tribunal further constituted a Joint 

Committee comprising of representative of CPCB, State PCB and District 

Magistrate, Balia and directed the same to meet within one month, undertake 

site visit and verify the factual position regarding compliance with 

environmental norms in all relevant particulars including siting criteria, MoEF 

Guidelines, 2022 and other rules/ regulations governing establishment of the 

brick kiln   and take remedial action in accordance with law by following due 

process. .  

5. In compliance thereof the report of the Joint Committee has been filed 

by Mr. Kalika Singh, Regional Officer, UPPCB, Azamgarh vide letter dated 

23.09.2022 through email dated 23.09.2022. 

6. Mr. Viresh Kumar and Mr. Siddharth Krishna Diwivedi, Advocates have 

appeared on behalf of respondents no. 8 and 9 and seek time to file 

reply/response on their behalf.   

7. Reply/response on behalf of respondents no. 8 and 9 be filed by e-mail 

at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR 

Supported PDF and not in the form of Image PDF. 

8. Notice of the application be also issued to respondents no. 1 to 7 for 

requiring them to file their reply/response to the averments made in the 

application and observations made in the report of the Joint Committee by e-

mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR 

Supported PDF and not in the form of Image PDF. 

9. List the matter for further consideration on 25.11.2022. 
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10. In the meanwhile, both the brick kilns shall not be allowed to operate 

and District Magistrate and Superintendent of Police, Balia shall take requisite 

steps to ensure that both the brick kilns do not illegally operate in any 

manner.   

11. A copy of this order be forwarded to the District Magistrate, Balia and 

the Superintendent of Police, Balia by e-mail for requisite compliance.  

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 

October 21, 2022 
AG
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